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IN THE COURT OF SH. VISHAL SINGH, ASJ-03
(WEST), TIS HAZARI COURTS, DELHI

State Vs Raju Yadav

FIR No. 612/2018

PS Paschim Vihar East

Uls. 396/302/411/120B/34 IPC

28.09.2020

File taken up today on receipt of application for grant
of regular bail moved on behalf of applicant/accused Raju Yadav
under Section 439 Cr.PC.

Present: Sh. Jitender Sharma, Ld. Addl. PP for the State.
Sh. Giri Raj Singh, Ld. Counsel for applicant/accused.

Part arguments heard.

On request of Ld. Counsel for applicant/accused, bail

\g—
(VISHAL SINGH)

ASJ-03, WEST/DELHI
28.09.2020

application is adjourned for 09.10.2020.



IN THE COURT OF SH. VISHAL SINGH, ASJ-03

(WEST), TIS HAZARI COURTS, DELHI

Bail Application No. 2166 & 2167

State Vs 1. Rani Sharma & 2.Hemant Sharma
FIR No. 705/2020

PS Rajouri Garden

Uls. 406/498A/34 IPC

28.09.2020

This common order shall deal with the applications

for grant of anticipatory bail moved on behalf of applicants/

accused persons namely Rani Shar

ma and Hemant Sharma

under Section 438 Cr.PC.

Present:

Sh. Jitender Sharma, Ld. Addl. PP for the State.

Sh. Karam Vir Singh, Ld. Counsel for applicants
Jaccused persons has appeared through  video
conferencing through Cisco Webex platform, at personal
room of the court.

Sh. Rambir Chauhan, Ld. Counsel for complainant has
appeared through video conferencing through Cisco

Webex platform, at personal room of the court.

(\ﬂ/Contd..Z..



Bail Application No. 2166 & 2167
State Vs 1. Rani Sharma & 2.Hemant Sharma

FIR No. 705/2020
PS Rajouri Garden
Uls. 406/498A/34 IPC

)

The video call conference has been conducted on speaker
mode so that Ld. Counsel for applicant/accused and Ld. Counsel for
complainant are visible and audible to all the persons present in the
court room.

Arguments heard on both the bail applications from both
sides.

In the FIR dated 10.08.2020, there is no allegation
relating to physical assault by applicants/ accused persons, although
there are allegations relating to mental harassment and verbal abuse,

Ld. Counsel for applicant/ accused Rani Sharma
submitted that the present FIR is a retaliation by complainant to the
prior complaint filed by applicant Rani Sharma against complainant
in the court of Ld. MM (Mahila Court), which passed the order dated
05.08.2020 directing respondent Shalini (complainant herein) not to
commit nuisance or verbal and emotional violence on petitioner Rani
Sharma (applicant/accused herein).

Copy of order dated 05.08.2020 of Ld. MM (Mahila
Court)-04, West is perused.

Contd..3..
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Bail Application No. 2166 & 2167
State Vs 1. Rani Sharma & 2.Hemant Sharma
FIR No. 705/2020
PS Rajouri Garden
Uls. 406/498A/34 IPC
-3-

The applicant/accused Hemant Sharma and Rani Sharma
are stated to have joined the investigation. The alleged offence arises
out of domestic relationship between the parties. There seems {0 be
no pressing requirement to take applicants/accused persons 11
custody.

In the present facts and circumstances of the case, [ deem
it fit to enlarge bail to the applicants / accused. Accordingly, the
applications moved on behalf of the applicants / accused persons
namely Rani Sharma and Hemant Sharma for grant of anticipatory
bail under Section 438 Cr.PC are allowed and in the event of arrest,
accused persons namely Rani Sharma and Hemant Sharma be
released on bail on furnishing bail bonds for a sum of Rs. 25,000/
each with one surety in the like amount each to the satisfaction of

10/Ld. MM/ Ld. Duty MM/Ld. Link MM.
Copy of order be given dasti to Ld. Counsels for

(VISHAL SINGH)

ASJ-03, WEST/DELHI
28.09.2020

parties, as prayed for.



SC No. 58012/2016
State Vs Titu Sharma & Ors.

FIR No. 244/2011

PS Tilak Nagar
Uls. 302/ 323/427/34 IPC

28.09.2020
Present: Sh. Jitendra Sharma, Ld. Addl. PP for the State.

Accused Titu Sharma, Gurmeet @ Monty and Ravi Dutt
are present on court bail with Ld. Counsel Sh. Sumit
Sandeep Tyagi.

Accused Dheeraj present on bail.

Part final arguments heard from Ld. Counsel for accused
Titu Sharma, Gurmeet @ Monty and Ravi Dutt.

Written final arguments filed on behalf of accused Titu
Sharma, Gurmeet @ Monty and Ravi Dutt.

Put up for remaining final arguments on 03.10.2020. In
the meantime, Ld. Counsel for accused Dheeraj is at liberty to file

written synopsis.

s
(VISHAL SINGH)

ASJ-03, WEST/DELHI
28.09.2020



IN THE COURT OF SH. VISHAL SINGH, ASJ-03
(WEST), TIS HAZARI COURTS, DELHI

Bail Application No. 295
State Vs Naveen Kumar
FIR No. 494/2018

PS Tilak Nagar

Ul/s. 406/498A/34 IPC

28.09.2020

This is an application moved for grant of regular bail
under Section 439 Cr.PC on behalf of applicant / accused Naveen
Kumar.

Present: Sh. Jitender Sharma, Ld. Addl. PP for the State.
Sh. S C Joshi, Ld. Counsel for applicant/accused with

applicant/accused Naveen Kumar in person on interim

bail.
Complainant Ms. Sitina @ Simran with Ld. Counsel Ms.

Soni Kashyap.
IO ASI Shambhu Dayal in person.

Complainant states that she does not want to continue
with the mediation settlement record dated 28.02.2020 as family of

accused has misbehaved with her after the settlement.

Contd..2..
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Bail Application No. 295
State Vs Naveen Kumar
FIR No. 494/2018
PS Tilak Nagar
U/s. 406/498A/34 1PC
22-

The copy of settlement is perused.

The parties married on 22.07.2015. They have a  child
aged about 4 years.

Complainant states that she wants to live with
apphicant/accused Naveen Kumar for the sake of their child, however,
applicant/accused does not want to live with her.

Considering that the alleged offence arises out of
domestic / marital relationship between the parties, | deem it fit to
enlarge bail to the applicant/accused. Accordingly, the application
moved on behalf of the applicant/accused Naveen Kumar for grant
of anticipatory bail under Section 438 Cr.PC is allowed and in the
event of arrest, accused be released on bail on furnishing bail bonds
for a sum of Rs. 25,000/~ with one surety in the like amount to the

satisfaction of JO/Ld. MM/ Ld. Duty MM/Ld. Link MM.

Copy of order be given dasti.

(VISHAL SINGH)
ASJ-03, WEST/DELHI
28.09.2020
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IN THE COURT OF SH. VISHAL SINGH, ASJ-03
(WEST), TIS HAZARI COURTS, DELHI

State Vs Rohit

FIR No. 81/2015

PS Mundka

U/s. 302/307/506/120B/34 IPC

28.09.2020

File taken up today on receipt of application for grant
of interim bail moved on behalf of applicant/accused Rohit.
Present: Sh. Jitender Sharma, Ld. Addl. PP for the State.

Sh. Piyush Pahuja, Ld. Counsel for applicant/accused.

As per report received from concerned Jail
Superintendent, Central Jail-03, Tihar Jail, the conduct of the accused
in the jail is unsatisfactory and he has been given punishment ticket
for violating the jail rules.

This applicant/accused Rohit has criminal antecedents of
involvement in case FIR No. 116/2015, PS Ranhola u/s 392/397/34
IPC & Sec. 25/27 Arms Act.

Ld. Counsel for applicant/accused has submitted that

applicant/accused Rohit was acquitted in the said case on the ground

of benefit of doubt.
Contd..2..
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